THE JHARKHAND TAX ON PROFESSIONS, TRADES, CALLINGS AND EMPLOYMENTS
' RULES, 2012

S0 N s =1 Date .3'_:.9.-.—.,{_24. In exerdse of the powers conferred by Seéction 31 of the
Jharkhand Tax on Professions, Trades, Callings and Employments Act, 2011 {Jharkhand Act Mo,
02, 2012) the Governor of Jharkhand hereby makes the following Rules: -

1. Short Title and Commencement: -

(1} These Rules shall be called the Jharkhand Tax on Professions, Trades, Callings
and Employments Rules, 2012,

(i) These Rules shall be desmed to havg come into force on the Appointed Day on
which the Act came into force,

2. Definitions: - In these Rules, unless there is anything repugnant in the subject or
context,-

{1) "Act" means, the Jharkhand Tax on Professions, Trades, Callings and
Employments Act 2011 (Jharkhand Act Ne.02, 2012).

(i) "Circle" means a unit of Commercial Taxes Administration; as specified in the
Notifications issued in this behalf from time to time under the provisions of the Jharkhand Value
Added Tax Act 2005 and the Rules made thereunder; within the local limits of which a person or
an employer or an assesses ordinarily carries on his profession, trade, calling or employment and
indudes sub-cirdes,

iii) "Designated Bank" means any bank having treasury transactions or such other
bank as notified/ authorised by Government to receive any amount; whether electronically or
otherwise, due under the Act on behalf of Government,

(Iv} "Digital Key”, means in an asymmetnic crypto system, a private key and its
mathematically related public key, which are so related that the public key can verify a digital
signature created by the private key or the key of a key pair used to verfy a digital signature and
listed in the Digital Signature Certificate under the Provisions of Information Technology Act 2000;

(v} "Digital Signature” means authentication of any electronic record by a
subscriber by means of an electronic methad or procedure in accordance with the provisions of

~Section 3 of Information Technology Act 2000;

(i) "e-challan” means a copy of the challan in the prescribed form generated by the
bank/the tax payer from the computer on successful completion of the online pavment
transaction;

(wil) "e-payment” rmeans payment of taxes payable or any other amount dues to the
State Government through electranic funds transfer mechanism;

(vili)  "Form" means, a Form prescribed and appended under these Rules,

(ix) "Government Servant” mieans, the employee of the State; Central Government
including railway employees.

(%) "Government Treasury" means, a Govt. Treasury in the State of Jharkhapd,
and includes a "sub-treasury”,

(1) "Key pair” is & asymmetric crypto system, means a private key and Its
mathematically related public key, which are so related that the public key can verify a digital
signature created by the private ke,

(xli}  "Place of work” in relation to 2 persen or an employer ¢r an assesses,’ means
the place where such a person or an employer or an assesses ordinarily carries on his profession,
trade, calling or employment,

(xiii)  "Private Key” means the key of a key pair used to create a digital signature.

(xiv] . "Registering Authority” means, the In-charge of the cirdle or sub-drcle, or any
cther officer(s) as spedially authorized by him for this purpose,

(v "Section” means, a Section of the Act, and includes "Sub-Section and clauses",

(xvi) “Secure Digital Signature” means such digital signature satisfying the
requirements of section 15 of the Information Technology Act, 2000,

(xvil} “Signature” includes “Digital Signature”.

(xviil})  “Verify” in relation to a digital signature, electronic record or public key, with its
grammatical variations and cognate expressions means to determine whether —

(2) The initial electronic record was affixed with the digital signature by the use of
private key corresponding to the public key of the subscriber.
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(b) The Initial electronic record is retained intact or has been altered since such
electronic record was so affixed with the digital signature.

Explanation: - For the purpose of this clause “subscriber” means & perscn in whase
name the digital signature is |ssued.

Words and expressions used herein above but not defined shall have the same meaning
as assigned to them in the Act and the Jharkhand Value Added Tax Act, 2005.

3. Grant of certificate of registration -

(1) An employer (other than Government servant's employer): having place of werk
within the jurisdiction of registering authorities, shall make a true, correct and complete
application for registration In Form JPT 101 under sub-section (1) of Section 7 of the Act,
separately to such registering authority in respect of his/their place of work within the jurisdiction
of that circle.  Provided that any employer having mored than one place of work falling within the
jurisdiction of different registering authorities, may make a single application in respect of all such
places of work to the registering autharity having jurisdiction owver his declared principal place of
work.

(2)a) On receipt of an application and when the registering authority is satisfied, that
the information furnished to him in application in Form JPT 101 Is true, complete and correct, and
that the employer is genuing, he shall within fifteen days issue a Registration Certificate in Form
JPT 102, and allot him a thirteen digit registration number, which shall have the state code, the
circle code, twenty eight, zera three, followed by the five digit registration number,

(B) If the assessing authority finds that the application is net in order or that ali the
particulars necessary for issue of the certificate of registration have not been furnished, it shall
direct such applicant in Form JPT- 301 to file a revised application or furnish such additional
information by such date as it may consider necessary.

(c) After considenng the revised application or the additional information, the assessing
authority shall grant & certificate of registration within fifteen days in Form JPT-102.

(3) Notwithstanding anything contained in this Rule, every employer liable to be
registered under sub-section (1) of Section 7 of the Act, shall make an application for registration
in Form JPT 101, electronically in the official website of department of commerdal taxes, from
such date as determined by the Commissioner in this behalf.

(a) Such application for registration may be filed either under digital signature or
without any digital signature electronically through said website and follow the steps/ instructions
contained in the software spedially evoived for this purpose.

(b} The applicant shall receive the acknowledgement number for further reference as
regard to the said application,

{c) The said electronic application thereafter shall be verified and the applicant shall
ke informed electronically within seven days to be present within three days, to furnish the hard
copy of the true, correct and complete application in Form JPT 101, duly filled and signed by the
employer befare the registering authaority,

(d) The registering authority being. satisfied that the application is in order and all the
necessary particulars have been furnished/filled by the applicant, shall issue the registratian
certificate in Form JPT 102, within five days of filing hard copy of such Form JPT 101 and grant
him the registration number in the manner prescribed in dause (a) of sub rule (2).

{2} Motwithstanding anything contzined in this rule, the Commissionar may evolve
criteria, other than those prescribed in this rule for the purpose of filing of applicatioh and
abtaining of registration electronically.

Explanation: For the purpose of this rule the holidays shall not be counted as a day,

4. Grant of certificate of enrolment -

(1) An assessee, having place of work within the jurisdiction of registering authorities,
shall make a true, correct and complete application for a certificate of enrciment in Form JPT 103
under sub-section (2) of Section 7 of the Act, separately to such registering authority in respect of
his/their place of work within the jurisdiction of that circle.

Provided that any assessee having more than cne place of work falling within the
jurisdiction of different registering authorities, may make a single application in respect of all such
places of work to the registering authority having jurisdiction over his declared principal place of
WOrK,
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(2] (a2} On receipt of an application and when the registering authority s
satisfied, that the information furnished to him in application in Form JPT 103 is true, complete
and correct, and that the assessee is genuine, he shall within fifteen days issue a Registration
Certificate in Form JPT 104, and allot him a fifteen digit registration number, which shall have the
state code, the circle code, twenty eight, zero four, followed by the seven digit registration
numboer,

4 eh) If the assessing authority finds that the application is not in order ar that all the
particulars necessary for issue of the certificate of enrolment have not been furnished, it shall
direct such applicant in Form JPT- 301 to file a revised application or furnish such additional
information by such date as it may consider necessary,

fc) After considering the revised application or the additional Information, the
assessing authority shall grant a certificate of enrolmerit within fifteen days in Form JPT-104.

{33 Notwithstanding anything contained in this Rule, every assessee liable to be
registered under sub-section (2} of Section 7 of the Act, shall make an application for enrolment in
Form JPT 103, electronically in the official website of department of commercial taxes, from such
date as determined by the Commissioner in this behalf.

(&) Such application for enrolment may be filed either under digital signature ar
without any digital signature electronically through said website and follow the steps/ instructions
contained in the software spedally evelved for this purpose.

(b) The applicant shall receive the acknowledgement number for further reference as
regard to the said application.

(] The said electronic application thereafter shall be verified and the applicant shall
be informed electronically within seven days to be present within three days, furnish the hard copy
of the true, correct and complete application in Form IPT 103, duly filled and signed by the
assessee before the registenng authority.

() The registering authority being satisfied that the application Is In order and all the
necessary particulars have been furnished/filled by the applicant, shall issue the reglstration
certificate in Form JPT 104, within five days of filing hard copy of such Form JPT 103 and grant
him the registration number in the manner prescribed in clause (a) of sub rule (2).

(e) Motwithstanding anything contained in this rule, the Commissioner may evolve
criteria, other than theose prescribed In this rule for the purpose of filing of application and
obtaining of certification of enrciment electromically.

Explanation: For the purpose of this rule the holidays shall not be counted as a day,

5. Amendment of certificate of registration- (1) The Certificate of enrolment granted
under Rule 3 shall remain valid as long as it is not cancelied under sub rule (1) of Rule 7.

(2} Where the holder of a certificate of registration granted under Rule 3 desires the
certificate to be amended, he shall submit an application for this purpose to the registering
authority setting out the specific matters in respect of which he desires such amendment and
reasons thereof, together with the certificate of registration, and such authority may, if satisfied
with the reasons given, make such amendments as it thinks necessary in the certificata. of
reqistration.

6. Amendment of certificate of enroiment — "

(1} The Certificate of enrolment granted under Rule 4 shall remain valid as long as it
is not cancelled under sub rule (2} of Rule 7.

(2} Where the holder of a certificate of enrolment granted under Rule 4 desires the
certificate to be amended, he shall submit an application for this purpose to the registering
authority setting out the specific matters in respect of which he desires such amendment and
reasons thereof, together with the cartificate of enrolment, and such autherity may, if satisfied
with the reasons given, make such amendments as it thinks necessary in the certificate of enrolment.

7. Cancellation of certificate -

(1) The certificate of registration granted under Rule 3, may be cancelled by the
registering authority after he has satisfied himself that the employer to whom a certificate was granted
has ceased to be an employer.

{2} The certificate of enrolment granted under Rule 4, may be cancelled by the registering
authority after he is satisfied that the enrolled person is dead or his liability to pay tax has ceased.
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a. Exhibition of certificate - The holder of the certificate of registration or the certificate of
enroiment, as the case may be, shall display conspicuously at his place of work the certificate of
registration or the certificate of enrolment or a copy thereof,

a, Issue of duplicate copy of certificate - If a certificate of registration or & certificate of
enrolment granted under these rules, is lost, destroyed or defaced or mutilated or becomes illegible,
the holder of the certificate shall apply to the assessing authority for grant of a duplicate copy of such
certificate. The said authority shall after such verification and for after chtaining an affidavit, as may be
necessary to Issue to the holder of the certificate a copy of the original certificate, after stamping
thereon the words "Duplicate Copy”.

10. Certificate to be furnished by an employee to his employer - The certificate to be
furnished by a person to his employer under the second proviso to Section 5 of the Act, shall be in
Form JPT 105. :

11. Commissioner to give a public notice- The Commissianier shall, in the month of April every
year, give a public notice by publication in the local newspapers having wide circulation directing all
persons liable to pay tax under the Act to get themsalves registered or enrolled, as the case may be
(unless they are already registered or enrolled), and to furnish returns and pay the tax according to
provision of the Act and these Rules.

12, Returns and assessment -

(1) Every employer registered under sub-section (1) of Section 7 of the Act, read with sub
rule () of Rule-3, shall file return to be furnished in Form JPT 201, along with the evidence of payment
of tax due in challan/e-challans, by 15™ of May, 16™ of August, 15" November and 15" February for the
quarter ending 30™ June, 30" September, 31* December and 31% March respectively

(2} Every assesses who has been granted certificate of enrolment under sub-section (2) of
Saction 7 of the Act, read with sub rule (2) of Rule-4, shall file return to be furnished in Form IPT 202,
along with the evidence of payment of tax due in challanfe-challans, by 15™ of May, 16 of August, 15"
November and 157 Eebruary for the quarter ending 307 June, 30™ September, 31% December and 317
March respectively

Explanation: For the purpose of this Rule, if the prescribed date is a holiday: the next working day
shall be the prescribed date.

(3 Every assessee shall also file Annual Retum in Form JPT 203 within one manth after
the expiry of six months of the year.

(4} Save as provided in sub-rule (4), before an order of assessment is passed under sub-
section (1) or under sub-section (3} of Section g of the Act, the assessee, within two months of filing
tha annual return, shall be afforded a reasonable opportunity, for appearing with the accounts for an
assessment, and for this purpose he shall be served with a notice in Form JPT 301,

(5) After the annual return has been filed and if no notice under sub-rule {3) has been
issued: such assessee shall be deemed to be self assessed.

(8) Notwithstanding anything contained In this rule, all the registered assesses, after such
date as may be determined by the Commissioner, chall file their returns/ annual retumns by way of
e-filing through the departmental website.

(7} For the purpose of sub-rule (5) of this rule, the sub-rule (12) of Rule 14 of the
Jharkhand Value Added Tax Rules, 2006 shall apply mutatis-mutandis. L)

13. Payment of tax by an assessee and employer

(1} The emplayer and the assessee shall make payment of tax , interest and penalty (if
any) and deposit the requisite amount in the Treasury by Challan, into the Head of accounts-0028/107-
{Taxes on Professions, Trades, Callings and Employment), in Form IPT 204 in Quadruplicate.

(2} The coples marked original and duplicate <hall be returned to the employer/assesses duly
recaipted, of which the copy marked duplicate chall be submitted by the employer/assessees; other
than an officer referred to in Rule 15 ;to the prescribed authority along with the return prescribed in
qule 12. An officer referred to in Rule 15 shall forward such receipted copies of challans marked
duplicate to the prescribed authority along with statements prescribed in the said rule.

(3) Notwithstanding anything contained in this rule, all the registered @ssessees of
employers, after such date as may be determined by the Commissioner, shall pay their tax preferably
by way of e-payment through the departmental website.
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(4) For the purpose of sub-rule (3} of this rule, the sub-rule (&) of Rule 15 of the
Jharkhand Value Added Tax Rules, 2006 shall apply mutatis-mutandis. '

14.  Payment of tax by enrolled persons

(1) A person enrolled under sub-section (2) of Section 7 of the Act, and liable to pay
the tax shall make payment of tax within the period specified in Section 5 or 6, by paying the
requisite amount into the Treasury by Challan into the Head of accounts-0028/107-(Taxes on
Professions, Trades, Callings and Emplayment), in Form JPT 204 in Quadruplicate.

(2} The copies marked original and duplicate shall be returned to the person duly
receipted of which the copy marked duplicate shall be submitted by him to the prescribed
autharity as proof of payment of tax,

{3) Notwithstanding anything contained in #his rule, all the enrolled persons, after
such date as may be determined by the Commissioner, shall pav their tax preferably by way of e-
payment through the deparimental website.

(4} For the purpose of sub-rule (3) of this Rule, the sub-rule (8) of Rule 15 of the
Jharkhand Value Added Tax Rules, 2006 shafl apply mutatis-mutandis,

15, Deduction of tax amount fram the salary or wages of employees.-

{1)a) The drawing and disbursing officer(s), in the case of Government servants, whasa
salaries are drawn on establistyment bills; and the treasury officer, whose salaries are drawn as
self-drawing officer; shall be responsible for the deduction of due amount of tax from the pay
bill(s) of the respective Government servant | employees,

(o} The deduction shall be made for every quarter, and the pay or wagas of such an
employee, for the month of February shall not be permitted to be drawn, unless the tax due for
the period of March to February or part thereof or from the quarter/yvear for which the employze
has atiracted liability to pay the tax; as the case may be, has been fully deducted and a statement
intwa copies in form JPT-206, showing such deduction has been made and endosed with the pay
bill.

(c) The drawing and disbursing officers or the treasury officer, as the case may be,
shall furnish to the prescribed authority not later than the 30™ June, a copy af such statement in
JPT-206 relating to the payment of salary made to the Government servants along with a
certificate that the tax payable in respect of the employees for whom they drew or passed pay bill
during the yvear immediately preceding, has been deducted in accordance with the provisions of
the Schedule to the Act,

{d) Such statement shall show the name of the employee, the detalls of salary drawn,
the amount of tax deducted there from and the period to which the tax relates.

(e) Motwithstanding anything contained In this rule, In the drcumstances the tax is
deducted by a Central Goavernment Department or Railway; such deducted tax shall be depasited
inta the government treasury by the drawing and disbursing officer(s), into the Head of accounts-
D028/ 107-(Taxes on Professions, Trades, Callings and Employment) in challan Form JPT- 205, by such
time as specified in Section & of the Act,

{2) Metwithstanding the provisions contained in Rule 13 and sub-rule (1), the liability
of an employee to pay tax shall not cease until the due amount of tax in respect of his has been
fully paid into the Government Treasury, and without prejudice to the aforesaid provisions, the
said amount may be recovered from him if the employer or the assessing autharity is satisfied that
the amount has not been deducted from his salary or wages. h

(3) Notwithstanding anything contained in this rule, all such assessee/persons who
have deducted tax fram the salary or wages of employees, atfter such date as may be determined
by the Commissioner, shall deposit such deducted tax by way of e-challan / e-payment into the
Head of accounts-0028/107-(Taxes on Professions, Trades, Callings and Employment) in challan
Form IPT-205 by such time as specified in Section 6 of the Act,

{4) For the purpose of sub-rule (3) of this Rule, the sub-rule (&) of Rule 15 of the
Jharkhand Value Added Tax Rules, 2006 shall apply mutatis-mutandis.

(5) The prescribed authorities shall maintain electronic records/ statements of all such
statements, as furnished by the treasury officers and drawing and the disbursing officers of the
Cantral Government for the purpase of maintaining/ verifying the tax deducted by such deducting
officers. Such electronic records) statements shall be maintained and verified quarterty as well as
yearly in such manner as may deem fit and necessary by the prescribed authorities.
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16.  Employer to keep account of deduction of tax from salary of the employees

(i Every employer liable to pay tax shall maintain & register in which shall be entered
the amount of salary and wages paid to each of the person in his employ and the said register
shall contaln & column in which shall be shown the amount deducted from the salary and wages of
the employee an account of the tax.

{ii) The deduction shall be made for every quarter, and the pay or wages of such an
employee far the month of February shall not be permitted to be drawn unless the tax due for the
period March to February or part thereof or from the quarterfyear in which the employee has
attracted liability to pay the tax, as the case may be, has been fully deducted and a statement in
two copies, showing such deduction has been enclosed with the pay bill.

(il The drawing and dishursing officers, shall furnish to the prescribed authority not
later than the 30" June, a copy of such statement refating to the payment of salary made to the
employees along with a certificate that the tax payable in respect of the employeas for whom they
drew or passed pay bill during the year immediately preceding, has been deducted In accordance
with the pravisions of the Schedule to the Act.
i7. Action for default by an enrolled person - If a person, liable to pay tax has willfully
failed to get himself enrolled, then without prejudice to the action that may be taken against him
under sub-section (5) of Section 7 of the Act, the prescribed authority shall after giving that
person a reasonable opportunity of being heard and after such enduiry, as may be deemed fit, or
otherwise, assess the tax due to the best of its judgment and serve on him a netice of demand in
Form JPT 302 to pay the tax within thirty days of receipt of the notice,

Motice of hearing in such a case shall be issued by the prescribed authority in Form JPT
301, The notice under sub-section (6) of Section 7 of the Act in respect of persans liable for
enrolment shall alsa be in Form JPT 301.

18. Interest on tax, if failure to deduct or fails to pay the tax - If any employer or the
assessee does not deduct the tax at the time of payment of salary or wages after deducting, fails
to pay tax or if an enrolled person fails to pay the tax as required by or under the Act, he shall pay
in addition to the amount of such tax, interest at the rate of two rupees for every one hundred
rupees or part thereof for every month or part thereof from the day/date specified for its payment.

19, Notice under sections 7(6), 8(3) and 9(5) - The notice under sub-section (&) of
Section 7, under sub-section (3) of Saction 8 or sub-section (1) or sub-section (3) or sub-section
(5) of Section 9 of the Act, shall be issued by the prescribed authority in Form JPT 301,

20. Notice under section 7(5) and section 12 of the Act,- The notice under sub-section
(5) of Section 7 or under Section 12 of the Act, shall be issued by the prescribed authority in Form
JPT 301,

21, Notice of demand under 9(4) of the Act,- The notice of demand under sub-section (4)
of section 9 of the Act, and other demands; including any penalty or interest imposed under the
Act, shall be issued by the prescribed authority in Form JPT 302.

22, Appeal to the joint commissioner

(1) Subject to the provision of sub-section (1) of section 14 of the Act, any person
aggrieved by an order passed or proceeding recorded under the provisions of the Act may prefer
appeal to the Joint Commissioner of the drde cancerned.

{2)() Every such appeal shall be in Form JPT 401 and verified in the manner spedfied
therein, -

{ii) It shall be in duplicate.

(i) A Treasury Challan/e-challan in suppart of having paid the fee calculated at the
rate of two percent of the tax, penalty or Interest under dispute subject to a minimum of rupees
fifty and maximum of rupees one thousand,

(3) The appeal may be sent to the Appellate Authority by registered post or be
presented to that authority or to such officer the Appellate Authority may appoint, in this behalf by
the appellant or by his authorized agent or a legal practitioner,

(4) The Appellate Authority shall after giving the appellant a reasonable opportunity
of being heard, pass orders as laid down in sub-section (4) of Section 14 of the Act.

{5) Mo order under this section shall be made after the expiry of twa years from the
date of filing of such appeal.
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23. Revision by the Commissioner and the Tribunal —

(1) An application for revision by the Commissioner under Section 15(1) of the Act,
shall be made in Form JPT 402 and accompanied by a Treasury Challan in support of having paid
the fee calculated at the rate of two per cent of the tax, penalty or interest under dispute subject
to-a minimum of rupees gne hundred and maximum of rupees five hundred.

(2} Mo crder under this.section shall ba made after the expiry of two years from the
date of filing of such revision.

(3 An application for revision by the Tribunal under Section 15(5) of the Act, shall be
made in Form JPT 402 and accompanied by a Treasury Challan in suppert of having pald the fee
calculated at the rate of two per cent of the tax, penalty or interest under dispute subject to 2
minimum of rupees one hundred and maximum of rupess five hundred.

24. Stay of the Recovery of the Amount Payable under the Act - An Appellate or
Revisional Authority may, on application, stay recovery of any amount payable under the Act in
respect of which an appeal has been entertained by the said authority; before allowing such stay
the said authority may obtain and consider a report from the In-charge of the circie, to which such
dues relate,

25, Review

(1) Any order passed under the Act may be reviewed by a prescribed authority appointed
under the Act, and it shall record reasons for doing so.

(2) Save with the previous sanction of the Commissioner or an authority specially authorized
by him in this behalf no prescribed authority, other than the Commissioner, shall review any such
order except before the expiry or twelve months from the date of passing of the order which is
sought to be reviewed,

(3} Save with the previcus sanction of the Commissioner or an authority spedficaily
authorized by him in this behaif, no prescribed authority appointed under the Act other than the
Commissioner, shall review any order, which has been passed by any of its predecessors in office,
{4 Provided that no such review, if it has the effect of enhancing the tax or penalty or both,
or of reducng a refund shall be made unless the prescribed authority gives a reasonable
apportunity of being heard and for this purpose a notice in JPT 301 shall be issued.

26, Shifting of place of waork -

(1) If the helder of a certificate of registration or a certificate of enrolment in one
area shifts his place of work to another area, he shall within fifteen days of such shifting, give
notice thereof to the prescribed authaority from whose office the certificate was issued, and shall,
at the same time, send a copy of such notice, etc., to the prescribed authority exercising
jurisdiction cver the area to which the place of wark is being or has been shifted.

(2) With effect from the commencament of the month immediately succeeding that in
which the notice is given, the prescribed authority having jurisdiction over the area to which the
place of werk has been shifted shall exercise all powers and discharge all functions pertaining to
the determination and recaovery of tsx, and matters andlllary thereto, in respect of the sender of
such notice.

27. Service of notices - .

(1) Motices under the Act or the rules made thereunder may be served by any of the
foliowing methods, namely:

(i by delivering or tendering a copy of the notice to the addressee or any adult
member of his family residing with him or to & person regularly employed by him; or

Ciny by Registered post:

i) by electronic method that is to say by e-mail, fax, sms or by any other electronic
method.

Provided that, if upon an attempt having been made to serve any such notice by any of
the above mentioned methods the autherty under whose orders the notice was issued |5 satisfied
that the addressee is keeping out of the way for the purpose of avoiding service or that for any
other reasons, the notice cannot be served by any of the above mentioned methods, the said
authority shall order the senvice of the notice to be effected by affixing a copy thereof on some
conspicuous part of the addressee 's place of work or residence last notified by him and such
service shall be deemed to have been made on the addressee personally,

{2) When the servirg officer delivers or tenders a copy of the notice to the addressee
personally or to any of the persons referred to in Clause (i) to sub-rule (1), he shall require the
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signature of the persan to whaom the copy is so delivered or tendered to an acknowledgement of
service endorsed on the original notice, _

(3) When the notice is served by affixing a copy thereof in accordance with the sub-
rule (1) the serving officer shall return the orginal to the authority which issued a notice with a
report endorsed thereon or annexed thereto stating that he so affixed the copy, the drcumstances
under which he did so and the name and address of the person, if any, by whom the addresses s
place of work or residence is or was located was identified and in whose presence the copy was
affixed. The serving officer shall also obtain the signature or thumb impression of the person
identifying the addressee’ s place of work or residence to him report.

(4) The authority under whose orders the notice was issued shall, on being satisfied
from the report of the messenger or the postal acknowledgement or by taking such evidence as
he deems proper that the notice has been served in accordance with the rule, record the fact and
make an erder to that effect.

(5] If the authority is not satisfied that the notice has been properly served, he may
after recording an order to that effect, direct the Issue of a fresh notice.

(8} Where any notice or communication is prepared by any automated data
processing system and is properly served by electronic method on any person, then the said notice
or communication shall not be required to be personally signed by the prescribed authorities or
person and the said notice or communication shall not be deemed to be Invalid, merely on the
ground that it is not personally signed by any such officer.

28. Grant of copies -

(1) If any assessee wants to have a certified copy of a document filed by him or of an
order concerning him passed by any authority, he shall make to the authority concerned an
application bearing adhesive Court-fee stamp of the value of rupee one and twenty five paise for a
copy which he desires to be supplied within two days of his applying for the same.

{2) On receipt of the application, the said authority shall inform the applicant of the
amount of the Court-fee stamps required under the provisions of sub-rule (3) for supply of the
copy. After the requisite amount of Court-fee stamp is furnished by the applicant the said
authority shall cause a certified copy of the document or order to be prepared and granted to the
applicant,

{3) Additional fee in the shape of Court-fee stamp shall be payable for the grant of
copies at the rates given below:

{a) Copy for the first 200 words or less of the Seventy-five paise documents:

() For every additional 100 words - Ferty paise or fraction thereof,

29, Appearance before Taxing Authorities and Tribunal and Appointment of “Tax
Practitioners” -

(1) Any person who is entitled or reguired to appear before any prescribed authority,
in relation with any proceedings under the Act: may be represented before such authority, as
prescribed under rule 51 of the Jharkhand Value Added Tax Rules, 2006,

Rule 51 of the Jharkhand Value Added Tax Rules, 2006 for its applicability for the purpose
af this rule shall, apply mutatis-mutandis, .
30. Prescribed Authority or the Authority for the purposes of certain Sections of the
Act -

(1 The Commissioner shall be the Prescribed Authority for the purpose of Section 15,
23, 24, 25 and 28 of the Act. The Joint Commissioners shall be the prescribed authorities fdr. the
purposes  of | Saction 14 of the Act. The Deputy commissionerfthe  assistant
commissioner/Commercial Taxes Officer in-charge of the Circle shall be the prescribed authority
for the purposes of Sections 7, 8, 9, 10, 11, 12, 13, 16, 17, 18, 19, 20, 21 and 22 of the Act.

(23 The in-charge of the dirde shall distribute the respective proceedings under the
Act and these Rules, among the officers posted therein including the power for reglstration/
enrallment under the Act,

(3) Frovided where no authority has been prescribed for the purpase of any section,
the commissioner shall be the prescribed authority,

31.  Refund of tax - Every claim for refund under Section 20 of the Act, shall be made to the
prescribed authority in Form 1PT-207 and shall be verified in the manner specified therein.

32. Electronic methods and automation- (1) Notwithstanding anything contained in the
Rules, the commissioner, for the purpose of the Act and in order to achiave the objectives of



9

electronic methods and automation including the provision relating to digital signatures, electronic
governance, attribution acknowledgement and dispatch of electronic records, secure electronic
records and secure digital signatures and digital signature certificates; may determine criteria and
shall In so far as they are feasible, apply to the said electranic procedures.

(2) For the proper functions of the departmental electronic system, all the registered
employer/assesses are required to furnish their PAN, e-mall id, mobile numbers and fax numbers
to the incharge/registering authority of their respectiva dircles,

33.  Application of Jharkhand Value Added Tax Rules, 2006 — The provisions of the
Jharkhand Value Added Tax Rules, 2006 shall apply mutandis-mutatis in respect te all such
provisions induding recovery of tax, for which no rule or rules has/ have been provided under
these Rules. 2

34, Punishment for Breach of Rules - Any person contravening any provision of these
rules shall be punishable with a penalty, which may be imposed by the authority, after allowing
the person concerned an opportunity in Form JPT 301 of being heard, not exceeding five hundred
rupees and where the contravention is a conbnuing one, with a daily penaity of a sum not
exceeding rupees five subject to a limit of rupees five hundred in a year during the continuance of
contravention and for this purpose a netice shall be issued in JPT 301,

Form JPT 104, JPT 102, JPT 103, IPT 104, JPT 105, JPT 201, JPT 202, JPT 203, JPT 204, IPT
205, IPT 206, JPT 207, IPT 301, JFT 302, IPT 401 and JPT 402 are appended to these Rules.

{File No. Va.Kar 1/VAT/Vividh/28/2008)

By the Order of the Governor of Jharkhand

—a- 1L
{Mast Ram Meena)
Secretary —cum-Commissioner,
Commercial Taxes Department,
Tharkhand, Ranchi



DETAILS OF THE JHARKHAND TAX ON PROFESSIONS, TRADES, CALLINGS AND
EMPLOYMENTS RULES, 2012

FORMS TO BE AFPENDED

sl Form No. | Purpusés & Uses of the Forms that;ol’, for the purpose of Act & Rules

‘ 1 JPT 101 I .ﬁ.ppljcaﬁun for Certificate r::f Registration u/s ?{1} read 'u;-rith Rule 3(1) ___|

L2 | T2 ‘ Gertificate of Registration u/s 7(3) read with Rule 3(2), 3(3)(¢) ]

| 3| JPT103 Applmatlun for Certificate ﬂf Enrmment ufs:7{2) rﬂ;:i_wE R_u_le Rule 4(1) ;
4. I JPT 104 Certificate of Enrolment uls ?{4} read with Rule 4{2}, 4(3)(d) |
5 . JPT 105 —| Certifigate to be furnished by an esnp!uyee to his employer ufs 5 read with F{ule 1E| |
6. ,F JPT 201 | C!uarterly Retum far the emplmyers uis BT read wlth Rule 12{1}_ o |
7. | apT202 —I Quarterly Return for the holders of certificate of enroliment u/s & read with Rule 1?_(2} |

8 JPT203 | Annual Return by the assesses u/s 8 read with Rule 12(3) |

JPT 204 | Payment of Tax into the Treasury { Challan u's 7 read W|fh Rule 13(1‘,} Rule 141}

| @
0. JPT 208 Furm of challan for payment by the 0.D.Os/ Central Governmeant Rule—!ﬁ{i} (e) and 15[3]

| 11.| JPT 206 Form of statement to be furnished bt_.r the D.0.0s/ treasury uffmers Rule-15(1)(B)

12. JPT 207 Refund of Tax uw's 20 read with Rule 31

13, JPT 301 Nn'uce of hearing ws Tfﬁ} T4B), B(3), 8(5), 9(5) and 12 read with Rule 16, 1? 25
| [See Sectian 7(5), 7(6), 8(3), 9(3), 9(5), 11 and 12 read with Rule 17, 25{4}]
14 | JPT 302 | Notice of Demand uls 9(4) read with Rule 18

15 | JPT 401 | Furm ufﬁ.ppeal uis 14(1) read with Rule 20

16. JPT 402 Form of Hewsmn u's 15 read with Rule 21




particulars furnished hereunder -

bl

FORM-IPT -101
[See Rule 3(1)

Application of Registration hy the Employer,

Under section 7(1) the Jharkhand Tax on Professions, Trades, Callings and
Employments Aect, 2011

[ hereby apply for a Certificate of Registration under the above mentioned Act, as per

Particalars

e

Name of the Applicant /Employer

. (1) Nature of the profession, trade, efc.:

(ii) Full postal address and telephone

MNos. of the main place of work:

(iv) Full postal address and telephone Nos.

of any additional place/ of Work.]

= M OO

(v) Fax No./Mobile No./e-mail id

Lad

Class of employer: Individual-01, Partner-02, Firm-03, [ 11

EIEERY N S

Company-04, Corporation-05, Society-06, =
Club and Association- 07, Others specify-08

4. Status of person signing this Form: Proprietor-01, [:E L

Partner-02,Principal Officer-03. Agent-04,
Manager-035, Director-06, Secretary-07, others specify-08

. Whether you are registered under JVAT Act 05 please “tick”™ the L‘q{es |__N_<::_j
appropriate.

6. If yes please furnish your TIN No. I__} ] 5 l T—] [T |

The above statements are true, correct and complete to the best of my knowledge and
belief.

Date: Signature with Status

L

Signature of the Issuing Officar
Date of Issue ............ p

ACKNOWLEDGMENT

(Particulars of name and address to be filed in by applicant) Received
an application for Registration in Form-JPT- 101

From Application NO ....oooocvvnnnnn
Name
Address

Date: Signature of the 1ssuing Officer




FORM - JPT- 102

See Rule 32)
Certificate of Registration under section 7(1) Jharkhand Tax on Professions,
Trades, Callings and Employments Act, 2011
I. Registration No.:- 2. Date of
Registration
. oo M Y
Ao [Tl T 111 | |
oo (S0 evryY |
3. Date of liability:- |i -
4, Circle:- I I
3. Name of Employer:- | |

f. Address of Employer:- | _—i

7. Class of Employer:- i_

8. Telephone/Fax/ [ I
¢-mail id/ Mobile No.
9, VAT-TIN (If any) :l | | | | [ l 1 | l | | | |
This is to certify that the ......ooovvviiiiiinnni KROWIL 88 an st cvrmme s
and located ab., s smvins s has been registered as an Employer under the above

mentioned Act,

Return in the prescribed form shall be furnished by the employer in respect of cach
quarter separately. The tax shall be payable quarterly with the return and receipted
challan in token of payment of the tax shall be attached to the return.

Office Seal

Place; Signature of the Registration Authority

[Date:



FORM- JPT-103
See Rules (1)

Application for Certificate of Enrolment/Revision of Certificate of Enrolment, under
section 7(2) the Jharkhand Tax on Professions, Trades, Callings and Employments Act
2001

| hereby apply for a Certificate of Enrolment/Revision of Certificate of Enrolment
under the above mentioned Act, as per the particulars given hereunder.-

Mame and address of the assesee

1
Zi Name and style of the busingss 2

3. Principal place of assesee and contact Number(s).
Address Phone /Maobile:
City Fax:
District - 1 E-mail: .
4, PAN of the assesee ] I () I L ]_j
S: Please “Tick™ the appropriate: Profession-01, Trade-02, Calling- [ [ |
(3 ar Employment-04 — ‘
6. Period of standing in profession in years and months L ! |
7. No. of other places of works
(Please give the address of the places on the reverse)
8. Annual Turmover of all sales/ purchases. [ |
9. No. of workers engaged in the factory. | 1

10.  No. of employees in the Establishment [

Il If Co-operative Society whether State level, District level or Taluk level
12, No. of vehicles for which permit under M.V. Actis held: 3 wheelers, Trucks
and Buses

1:3: Enrolment No: of previous certificate, if any ! e |

14,  Grounds on which revision is sought [ |

Ta be filled in by the persons/assesses covered by sk. No. 2 to 37 of the Schedule.

The above statements are true, correct and complete, to the best of my knowledge and
belief.

Date: Signature of the assesee with
Status

(FOR OFFICE USE ONLY)

Date of enrolment Signature of Issuing Officer
ACKNOWLEDGMENT
(Particulars of name and address to be filled by Applicant)
Received an application for Enrolment in Form

From
Name: Application NO...ovanns
Address: EYSER i v s

Signature of Receiving Officer



FORM-JPT-104
[See Rule 4(2)]
Certificate of Enrolment issued under Jharkhand Tax on Profession,
Trades, Callings and Employments Act, 2011

B Registration Mo. 4 Date of Registration

[2[of [ TaTsfofaf [ [ ] 11|

| [Too M ww|

3 Date of liability:- 1

4. Circle: [

5 Name of the assesee |

6. Name and style of the business|

7. Address and Principal place of assesee and contact Number(s) thereof, =
| Address Phone /Maobile: ‘

City Fax: {

District E-mail: .

8. PAN of the assesee E | | 1 | [ | | [ _J

9, Profession-01, Trade-02, Calling-03 or Employment-04 l_— |

10.  Period of standing in profession in years and months | i |

11.  Annual Turnover of all sales/ purchases. [

12,  No, of workers/ employees engaged in the factory/ Establishment. I _ |
13.  If Co-operative Society whether State01, District02 or Panchayat level | '

03
14. No. of vehicles held: 3 wheelers, Trucks and Buses 1:|
I5. Enrolment No: of previous certificate, if any [
L. Grounds on which revision is sought:- please attach separate sheet

This is to certify that the assesee (name of proprietor /partners/ others)...............
engaged in the Profession/Trade/Calling (name and style of
business/profession)............located at {Place of business/profiession)
.................. has been enrolled under the above mentioned Act.

The holder of this Certificate has additional places of work (branches), at the
following address in the State.
L
2

The holder of the certificate shall pay the tax at the appropriate rates, specified in the
schedule to the Jharkhand Tax on Professions, Trades, Callings and Employments Act,
2011 or at such rates as may be revised from time to time, on or before the 3 1" march of
every vear/ on or before thirty days from the date of first enrolment, in the manner
prescribed under the Jharkhand Tax on Professions, Trades, Callings and Employments
Rules, 2012.

Office Seal
Place: Signature
[Date: Designation.



FORM-JPT-105
See Rule 10

UNDER SECOND PROVISO OF SECTION 5

Lo NS st s DS ESE s

oo hereby certify that [ am engaged in the profession/calling of

s SHEOITICE TR BHIIY . v crsessmmonpusnasparssesipsesnsasnsve

scheduled appended to the Jharkhand Tax on Professions, Trades, Calling and
Employments Act 2011, and that the rate of tax payable by me under the said entry,
BATTERRY: Bos e o i e R per annum is more than the rate of tax payable by

me under entry (1) in the said schedule in respect of employment with.

Name of the employer | J

Registration No. [2] o] | |2] 8 o] 5 1 |

Address

| also certify | shall get myself enrolled and shall pay the tax,/ I got myself
enrolled under enrolment certificate. No.. ... iviviiamims Dateda i

and [ have paid the tax/shall pay the tax.

{Signature)



FORM-JPT-201
See Rule 12(1)

Return of tax payable by employer under Section 6 and 8 of Jharkhand Tax on
Professions, Trades, Callings and Employments Act, 2011,

|. Return of tax payable for the quarter ending on | [ ]

2. Name of the Employer | |
3. Address %] |
4, Registration Certificate No L 2] o] T T7] 8] 0] 3] 17 1 1 T

5. Tax paid during the year is as under:-

uarier ! Balance Tax| Paid under Challan
S1. No. Qan ding{s} Tax deducted|  Tax paid sayable ;_n"-’r:r_ & date
(1) (2) (3) (4) (3) (6)
1. |June
I—E September
3. |December
4. | March
| Total B
6. Total tax payable for the quarter ending [ |
7. Tax paid as per quarter ending statement | |
8. Balance tax payable | |
9, Balance tax paid under Challan No ..................Date i

|0}, Treasury/ Circle in which the payment is made.|
| certify that all the employees who are liable to pay the tax in my ¢mployment
during the period of return have been covered by the foregoing particulars. [ also certify
that the necessary revision in the amount of tax deductable from the salary or wages of
the employees on account of variation in the salary or wages earned by them has been
made where necessary.
I, SHIT vevvieeecniieeeiriseeresinens conmenreeeeesneSOlemnly declare that the above statements
are true, correct and complete, to the best of my knowledge and belief. .

Place:
Signature of the employer with Status
(FOR OFFICIAL USE)
The return is accepted on verification
Tax sAssessed By
Tax paid RSiveeiiaanirarnrnans
Balance RS s snnsisseisss

Assessing Authority.
Note:- Where the return is not acceptable separate order of assessment should be passed.]



(FORM-JPT-202
See Rule 12(2)

Return to be furnished by an enrolled person/zmployee under Section 6 and § of the
Tharkhand Tax on Professions, Trades. Callings and Employments Act, 2011,

I Return for the quarter ending orf i
2. Name of the enrolled person il ]
4. TFull address and Telephone No)| = |
4. Enrollment Certificate No. L 2L 6] T T 2] &[ o] a]. ] ] | I ]

o

Profession, Trade, ete. (specify) { |

6. VAT TINNo.(ifany)  —

T T B
Amount of tax payable / paid vide Ch. No [ |

Date on __|Bank/ Cash Receipt No] |Date[ 7]

7. Class of enrolled person (whether individual, partnership firm, company and others,
ete.) (Specify):

8. Payment details, cheque No. / Cash receipt No, [ ]

9. Treasury/ Circle in which the payment is made. r |

-]

e certify that the information furnished above |5 true, correct and complete, to the best of
my knowledge and belief,

Place: Signature of the Assessee Authority

Date



FORM-JPT-203

(See Section 8 read with Rule 12{3}]

Annual return to be furished by an employer / enrolled personfemployee) of the
Tharkhand Tax on Professions, Trades, Callings and Employments Act, 201 1.

Return for the year endingon |

. )
2. Name of the employer* C |
3. Name of the assessee/ person® | |
4. Full address and Telephone No/[ . |
3. (a) Registration Certificate No.* [2[ o] | [ 2] 8] o] 3] | [ [ | |
(b) Enroliment CertificateNo.* [ 3 o [ [ 2] sfo[ o] [ [ [ [[]]
6. Profession, Trade/Employer etc {specify) : |
8 To be furnished by the employer*
|
I { Total tax Paid under Challan
g1 N, | Year | admitted for  Towl Total Balance Tax No. & date
-7 | ending the Tax deducted|  Tax paid pavable
l employees
(1) (2} (3) (4) (5) (6) (7}
9. To be furnished by the assessee/enrolled persons * :
Class of enrolled person (whether individual, partnership firm, company and others,
__ete.) (Specitv):
Total tax Paid under Challan
S1 No Year | admitted forr  Todal Toral Balance Tax No. & date
| ending the Tax deducred|  Tax paid payable
employees
m | @ (3) (4) 5) (6) M
10, Balance amount of tax payable if any | |
Date | lon | | Bank / Cash Receipt NoJ | Date |
1. Payment details, cheque No. / Cash receipt No. | |
12, Treasury/Circle in which the payment is made. — |
* To be filled by the appropriate Employer/ Assessee —as applicable.
certify that the information furnished above is true, correct and complete, to the best of

my knowledge and belief.

Place:

Date

Signature of the Assessee Authority



‘7FDRM JPT 204

GOVERNMENT OF JHARKHAND
CHALLAN UNDER JHARKHAND TAX ON PROFESSION, TRADES, CALLINGS AND
EMPLOYMENTS RULES, 2012
[See Rule 13(1), 14(1)]

(Applicable for the employers and enrolled persons only)
Serte s s

1. ORIGINAL (to be sent by the Treasury Officer to the Circle or Sub-Circle to which the
payment relates)

2. DUPLICATE ( to be retained in the Treasury)
3, TRIPLICATE [ (o be returned to the dealer (depositor) for his own use].

4. QUADRUPLICATE [fo be returned to the dealer (depositor) for being forwardedyattached
with the Return to be furnished before the Appropriate Commerdcial Taxes Authority].

"0028/107 - Taxes on Professions, Trades, Callings and Employment)"

Payment of Tax on Profession, Trades, Callings and Employments

) ‘

Name of the Circle / Sub-Circle to which the payment Felates ...

For the Quarter ending * :-

£l I *

June

| 307 thi
i Sept.

* Far
y&ar

31t of

March

of | =* 3let of

Dec,

of

name of the Treasury / Sub-Treasury

Treasury Challan No. ........... of collection register

Mame and Branch of the State Bank of India / other Schedule Bank

Name/Registration number/Enrolment certificate number of Payment on amount ‘
the Employer/Assesses acceunt of (in figuras)
Enter the details of the Bank Instrument, if any. If Cash; |
indicate as “"CASH",
Registration number of the emplayer 2 3
2] [ Jlsbfo sl [ ¢ 1 J | wdll
Tax:
| f
Interest - |
Penalty -
Appeal/Revision
Enrolment certificate number of assesses Fea(s)*
[(2]o] [ Tz2lslofal [ [ T T [ [ ][ ™isellanecus*
TOTAL
RuipeEs (I WORHSY in i cnmimis sssmssaiias iassss ot i sosms tonss e ppmean ey L
Signature of the dealer or depasitor
FOWK USE IN THE TREASURY
1 recelved payment of RS, .o Pacieiec [RUPEES (oviiiniiinens P ... oniy.
2, DEE OFEOLIY & oooooeooeeoesremssssnmmseersssereeerans
Treasurer Accountant Treasury Officer an
Agent or Manager of Bank

* Flease (V) tick appropriate payment of Tax



r FORM JPT 205

GOVERNMENT OF JHARKHAND

CHALLAN UNDER JHARKHAND TAX ON PROFESSION, TRADES, CALLINGS AND
EMPLOYMENTS RLILES, 2012
[See Rule 15(1)(e), 15(3}]

(Applicable far the Central Government/Rallway)
Serlal no. ..o

1. QRIGINAL (to be sent by the Treasury Officer to the Circle er Sub-Circle to which the payment
relates)

2. DUPLICATE (fo be retained in the Treasury)
3, TRIPLICATE [to be returnied to the dealer (depositor) for his own usel.

4, QUADRUPLICATE [ to be returned to the dealer (depasitor) for being fonwarded/attached with the
Return to be fumnished before the Appropriate Commercial Taxes Authority].

“0028/107 - Taxes on Professions, Trades, Callings and Employment)”

Payment of Tax on Profession, Trades, Callings and Employments in |
relation to the employee

For the Quarter ending * :-

* *® For the

year

st of
March

0 of | # 3ot of
June Sept

X

st of
[ec.

Name of the Circle [/ Sub-Circle to which the payment relates i
Name of the Treasury /| SUBETIEESURY v i ieiaiiismms s s sttt o
Treasury Challan Mo. ..., af collection register _........... for the Tax-Period ending

Name-and Branch of the State Bank of India / other Schedule Bank ..o s,

Description of Central Government Departmant Payment cn ‘ Amounk
account of (in figures)
1. Enter the details of the Bank Instrument, if any. 2 3
if Cash; indicate as "CASH",
Mame of the Central Government Department/ Railway. Tax :

[ Interest | ol
Penalty - |
Appeal/Revisian
Fee(s)*
Miscellaneous™

TOTAL

PO S I TS oo o 0 o T A A 44 NS b s ey

FOR USE IN THE TREASURY
I received payment of RS.....oi e Poiicitinniii, (RUPBES (i P ... oy,
2 Dale Of BTV 5 iviinismasmsissinrensorerepiees smssins
Treasurer Accountant Treasury Officer =
Agent or Manager of Bank

* Please (v} tick appropriate payment of Tax



FORM-JPT-200
See Rule 15 (1)a) and (b) [6{iii}

Statement of tax deducted and payable by the Central Government departments and the Treasury
(Officers under sub-section (1) of Section -3

l. Amount of tax payable for the year on [ J
2. Name of the Central Government Departmerrt L =]
3. Address [ |
4. Name of the District Treasury [ |
3. Name of the sub-Treasury | |
4. Number of employees during the year or quarter in respect of whom the tax is payable is
as under:-
| Employees whose annual salary or wages or | Yearly Amount of Tax
both are; T ger Qe deducted
(1} (<) (3}
{i) Upta Rs, 3,00,000/- il mil
(i1} from Rs. 3,00,001/- to Rs. 5,00,000/- 200/- 1200/- P&
(it} from Rs. 5,00,001/-to Rs. 8,00,000/- 450y- 1800/-PA
(iv] from Rs. 8,00,001/-t0 Rs. 525/- ' 5100/~ PA |
10,00,000/- and
(v) Aove 10,00,000/- E25/- 2,500/- PA
~ Total %

Add interest if any payable Rule 18 of the Rules

3

Grand Total
Amount paid under Challan No ...vvviveevvvvieevesvemnne i eedd@ied o
| certify that all the employees who are liable to pay the tax in my employ during, the
period of statement have been covered by the foregoing particulars. [ also certify that the necessary
revision in the amount of tax deductable from the salary or wages of the employees on, account of
variation in the salary or wages earned by them has been made where necessary,

L Shri....ccooveiiiiiainininann.. solemnly, declare that the above statemnent are true, correct
and complete to the best of my knowledge and belief.

Date:-
Signature
Place:- D.D.O/ Treasury Officer



JPT-207
GOVERNMENT OF JHARKHAND
COMMERCIAL TAXES DEPARTMENT
[Fee Section 20 resd with Rule 31]
Application for Refund for others
Cover Page

Checklist of Supporting Documents

oooo

Refund claim af RS i s

Copy of the Assessment Order under which Refund clafn is made
Proof of payment of professional tax paid

Copy of the Crder(s) of the appropriate Court.

ooo

Reasons for Rejection {For Office Use only)

Please tick as applicabile

Mot filed Mandatory _
Mot enclosed Supporting Document(s)

Qther

N

Name of employer/assessee
Registration/Enrolment Me.

Address Building Mame/Number
AreafRoad

Locality/Market

Fin Code

E-miail Id

Telephone Mumber(s)

Fax Number(s)

Reason for refund

Affidavit/Verification

I certify that the information given in this form and its attachments {if any} Is true and correct to the best of

my knowledge and belief and nothing has been concealed

Signature

Full name of employer/assesses
Designation

Date

Place

Instructions :
1. Please ensure that the form Is complete
2. This Form should be veritied and signed by:
#.  Proprietor, In case of Proprietorship concern

b. Managing Partner, in case of Partnership firm and where there is no tManaging Partner, by all
the partners if there is no registered partnership deed and in case of a registerad partnership

deed by any one of tham,

[ Managing Director or authorized signatory, in case of a Company
d, Karta, in case of Hindu Undivided Farnily
e.  Authorised Signatary, In all other cases

3 Enclose copy, of assessment order/order(s) at the appropriate Court




IPT-207
GOVERNMENT OF JHARKHAND
COMMERCIAL TAXES DEPARTMENT
[ See Section 20 read with Rule 31]

Refund Payment Order

Counterfoll 1 Foil II: (to be presented to the Foil III: {to be remitted to the
Professional Tax Treasury Officer for payment) Treasury: not to encash)
REFUND ORDER Professional Tax Professional Tax
REFUND ORDER REFUND ADVICE
i ‘ OF PAYMENT -
Book:NoLuonnias
| Serial Moy, LR Book Mo nianniin
| Head-Nov..inmniiin Book Mo oo Serial N,
| Deduct Refund Sarial Now.ianmssinss Date of issUe.....ccviiinnes
Payable to. i, Order For Refund of professional tax | Amaount of refund
| CrelefSub-Circle ™ | s (in figures).
: NIy v T WOTHS)
Name of employer/assessee Valid upto 30 days from dabe ... Payable at...... RHRRHIRANE, Treasury

Address

Registration/Enralment No. ........

=] il | o SRS e e R,

Amount of refund........cocveei

Serlal Mumber of the employer/assessee
in Demand and Collection Register
showing collection of amount regarding
which refund is made...........ooees

Signature of the In-charge of the
Circle/Sub-Circle, { and Signature of the
concerned Assistants of the Record [
Diffica,

Signature of recipient.

Paid on (date)

| B

Payable at ......... weres TTEESLTY/ SUB-
Treasury

1. Certifled that with reference to
the assessment record bearing
Registration/Enrolment

i of Registration
Certificate, a refund of

cearrennennds U8 0. 51| f Mg

2. Certified that the tax, penalty, or
interest concerning which the refund
is.given has been credited in
Bank/Treasury/vide Challan

3. Certified that no refund order
regarding the sum now in question
has previously been granted and this
arder of refund has been entered in
the original file of Assessment under
my signature. Please pay to SrifMs
on account of the above Refund, the
sum of

AR {Figures)

B i aieni {in waords)

Signature and seal of
In-charge of the Circle

Signature/Counter  signature  and
seal of the JCCT (Admn) of Bivision
Recelved payment,

Signature & Designation of Paying
Authaority.

Checked the Refund Advice of the
In-charge of the Circle/Sub-Circle

Seal of Treasury or Bank.

Signature of Treasury
Officer/Manager of the Bank.

Signature
Designation

(Claimant's signature)
Examined,

(to be attested by the In-Charge of the
Clrele/Sub-Circle after advice of payment
is received from their Bank/Treasury.)
Entered in Demand & Collection Register
& Refund Register vide Item

MO gt . In-charge of
the Circle/Sub-Circle

Signature of the Treasury Officer /
Manager of the Bank




JPT-301
GOVERNMENT OF JHARKHAND
COMMERCIAL TAXES DEPARTMENT

NOTICE OF HEARING UNDER THE JHARKHAND TAX ON PROFESSIONS, TRADES, CALLINGS AND
EMPLOYMENTS ACT, 2011

[See Section 7(5), 7(B), 8(3), 8{3), 9(5), 11 and 12 read with Rule 17, 25(4}]
NOTICES UNDER THE ACT

1. Registration No under rule 3: -

[2[o T T2[sfel3 [ [ T ] S

2 Certificate of Enrollment No. under Rule 4: -
(2ol T T2[8ofa [T TTTT]
Cffice of the
of Commercial Taxes
____CirclefSub-Circle
Mame i =
Address

Fax Mo femail-id

Whereas, the prescribed authority is not satisfied with the particulars of the application in JPT 101/103 in
respect o the registration under Section &/7, vou are hereby directed to appear bafore the undersigned by
........................... and submit or furnish the required documents/pleadings; falling which the undersigned
shall have no aption but to reject the said applications.

Whereas, in respact to the application filed by you for amendment / cancellation you. are hereby directed to
TUrAER BY e sisssi i 1 the required documents / pleadings in suppont of such cancellation. You
are further directed that the undersigned is not satisfied with the particulars contained in JPT 106 and as
such he is in epinion that the application for cancellation should be refused, as filed by you and as such yeu
are required to furnish the required documents or pleadings by ., . for the needful,
Whereas, you have not filed Return u/s 8(1) of the Act, and as such ynu are nereby directed to show cause
u/s 8(3) of the Actby _............ {date) as to why penalty / interest is payable by you. '

Whereas, you have falled 16 pay tax as per revised refurn and as such you are required o pay the
difference Admitted Tax and Interest payable thereof in respect to the Peroad,..,.............

Whereas, you are required for assessment under rule 12(4) as the under signed I not satisfied with the
content of the said annual return as filed by you as such by ..., you are herehy directed to
furnish the required documents in support of your such application.

Whereas, you have failed to apply for Registration, though yau are liable to get yourself registered under
the Act. Therefore you are hereby directad to show cause by . crevecen. 85 to why assessment / penalty
not be imposed under Section $(3) read with rule 17 of the Act

Whereas, you have failed to pay the Assessed Tax u's 9(5) 10{1) and Interest payable or the Penaity
imposed. Therefore you are hereby-directed under rule 13 and 14 to show cause by ... as to why
penaltyfinterest should not be imposed.

Whereas, you have failed to comply the provisions and notices issued thereof wis 11, 12 of the Ack,
Therefore MNolice is being issued to you, to deposit R ..o being the sum due from you to, or
held by you for, or an account of WIS, ...eiees i, - or you are further require to pay into the
Government Treasury any money which may subsequently become due from you lo the said dealer upto
the amount of arrears, still remaining unpaid, forthwith on the maney becoming due or being held by you.



~ JPT-302
GOVERNMENT OF JHARKHAND
COMMERCIAL TAXES DEPARTMENT

[See Rule 17 and 21]

NOTICE OF DEMAND

s Registration No under rule 3: -

[2[of [ J2[8fofs] [T [ 1]
ot Certificate of Enrollment Na, under Rule 4: -

[2[of [ [2[8fofa [ [T T T 1]
) 11 Te =) 1 VR
.................... Circlefsub-circle
1, Name 0f ASSESSEE e e
2 Address Building Mamef Number
Areal Road
Locality/ Market
Fin Cede

Telephone Number(s)/email-id

Take notice that you have been assessed to tax / Penalty has bean imposed on youlan Interest has been
charged on you is payable by you/ =aple T g1 ol (1o o oo | 11 11 - ) L E TP P TR TTITE (In
words) in connection with the tax Assessmeant or Cther Order for the PR i and as such
you are required to pay the said amount BY ..o

The amount of Tax / Penalty / Interest shall be paid by you in the Government Treasury by the
T TTTTIN o1 (1A | year .. U AL AN i+ e Aol e s days from the
senvice of this Notice,
*Whereas, the prescribed autherity is of the opinion that you have contravened the provisicns of section
......... read With rule s e, @0 85 sUch you are hereby directed/required to pay
L as tax/penaity/ interest by ........... under the provisions of the Act and the
Rules.

* Applicable for any other netices/demand under the Act or the Rules as the case may be, the prescribed
authorities may deem proper and nacessary.

Seal Dy. Commissicner!
Enclosure: Assistant Commissioner/
Data Commercial Taxes Officer!
Circle

a FRB S i serrererenns {in words  alSD) .o already deposited by you

v Nave been adjusted.

[ Rfseiniimsani (in words 21500 .o, claimed by you as deposited and supported
by receipts but not verified, shall be adjusted after verification to be made by this office.
a



Whereas, the application for refund u/s 20 is inconsistent with the rules prescribed and as such by
................... you are hereby directed to furnish the required documents in support of your such applicatian
far refund.

Whereas, the undersigned, in respect to the appeal / revision filed u/s 14 or 15 of the Act, is not satisfied
with your claim as such you are hereby directed by ..o ta appear personally or through your
authorised persan to furnish | plead in order to satisfy the undersigned. Failing which your application shall
stand rejected.

Whereas, the prescribed autharity is of the opinion that 4 review under rule 25 of the Act is required and as
such it shall affect the enhancing of the tax or penalty or both or reducing yoeur refund claim w/s 20 of the Act
and as such you are hereby directed to appear By ..o to furnish the required documents in
support of the aforesald.

Whereas, the prescribed autharity is of the opinion that you have contravened the provisions of the rules
and as well as such contravention is also continuing as on date and as such you are liable to be penalized
vide rule 34 of the rules. Therefore you are hereby directed to furnish the details / pleadings by
ST rmana sl b .. as to why penalty should not be imposed.

“\Whereas, the prescribed authority is of the opinion that you have contravened the provisions of sstlicn
o read WIEN TUIE oot i e AND @5 such you are hereby directedirequired to
.. to appear! furnish the required documents in support of the said default by
.................. in course of the aforesaid

may deem proper and necessary,

Date:

Place ! Coemmissioner / Additional Commissionear
Jaint Commissioner / Dy, Commissioner /

Assistant Commissioner of Commercial Taxes /

Commercial Taxes Officer *



JPT-401
GOVERNMENT OF JHARKHAND
COMMERCIAL TAXES DEPARTMENT
[See Sechion 14{1) read with Rule 20]
Memorandum of Appeal

Instructions:

The application should be filed in duplicate

Affix court fee stamp as prescribed,

Enclose proof payment of undisputed amount of tax

Enclose proof payment 20% of the disputed amount of tax, as the case may be.

Enclose copy of the order appealed against.

In case of delay, enclose Form JPT 601

Enclose Form JPT 603 for stay of demand

This Form should be verified and signed by:

a. Froprietor, in case of Proprietorship concern

b. Managing Pariner, in case of Partnership firm and where there is no Managing Partner, by
all the partners if there is no registered parinership deed and in case of a registered
partnership deed by any ane of them.

Managing Director or authorized signatory, in case of a Company

Karta, in case of Hindu Undivided Family

Authorised Signatory, in all other cases

Cr by the declared Business Manager

Lo AL e

~m R0

AFPEAL U/S 21 OF THE JHARKHAND TAXATION ON LUXURIES IN HOTELS ACT, 2011 AGAINST

ORDER DATED PASSED BY
1i Mamea of the Dealer
2. Registration
3 Address Building Mame/MNumber
Area/Road
Locality/Market
Fin Code
E-mail Id
Telephone Mumber(s)
Fax Mumber(s)
4. Date of service of order appealed against = e famma s e o S
DO MM FYYYY
8, Section, under which order passed and designation of assessing autharity -
&, Relief claimed in appeal -
a) Total liability including tax, interest and penalty
Determined by the authorised officer or assessing -
authority (Rs)
Admitted by the appellant (Rs)
Disputed by the appellant (Rs)
b) If turnover is disputed
Disputed turnover (Rs) f
Tax due on disputed tumewver (Rs)
g} If rate of tax is disputed
Turnover (Rs)
Amount of tax disputed (Rs)
d) If order of penalty/ interest is disputed
Section under which penalty/ interest is disputed
Amount of penalty in dispute (Rs)
Amaount of interest in dispute (Rs)
&) Any ather relief claimed
7 Have you paid the admitted liability? Yes 'No
Is yes, enclose copy of bank challan as proof of payment
8 Is the said order an ex-parle assessment? [IYes Mo
g, Have you paid the remaining disputed liability? Ci¥es INo
If yes, enclose copy of bank challan as proof of payment
2 Grounds for appeal Yes [INa

Enclose additional sheel(s) in case this space is not sufficient
Encloze all documents/ evidence that you want to be considered regarding your appeal



JPT 402
GOVERNMENT OF JHARKHANDG
COMMERCIAL TAXKES DEPARTMENT
[See Section 15 read with Rule 21)

Application for Revision by Commissioner

Instructions:
1. The application should be fited in duplicate
2z Enclose copy of order for which revision application being filed
3, This Farm should be verified and signed by
a. Froprieter, in case of Proprigtorship cancern
b. Managing Partner, in case of Partnership firm and where there (s no Managing Partner, by
all the partners if there is no registered partnership deed and in case of a registered
parinership deed by any one of them.
G Managing Director or autharized signatery, in case of a Company
d Karta, in case of Hindu Undivided Family
2. Autharised Signatory, In all other cases
f Qr by the declared Business Manager
1, Name of the Hotelier
2 Reaistration No
3 Address Building Name/Number
ArealRoad
LogalityMarket
Fin Code
E-matil Id

Telephone Mumber(s)
Fax NMumber(s)

4. Date of the order sought to be revised R =, S e
(Please enclose copy of the above order) PO MM I YYYY

B Section, under which order passed and
authority which passed the order

8. Period of dispute

7 Have you preferred an appeal against Yes o
the said order?

g Disputed amount Rs

g Grounds for revision of the said order

Enciose additional sheetis) in this space is not sufficient
Enclose all documents/ evidence that you want to be considered regarding your application
Verification
| certify that the above information and its enclosures (if any) is true and correct to the best of my
knowledge and belief and nothing has been concealed.
Signatura
Full name of Applicant
Designation
Date
Flace



